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Subject:~ -Ferwarding nf -ce

STAY ORDER/INTERIM ORDER/ passed

AR q ENTRAL'_ ADi INISTRAT IVE TRIBUNAL™ “:.
SRR "' BANGALCRE ‘BENCH e
f"i' " Second Floor, .
- Commercial Complex,
”Indiranagar, S
BANGALCRE~ 560 @3g,
- Pated: 15DF(C 1904
APPLBCAIICN NO: 1233 of 1994.
APPLICANTS :~ Sri.J.Viswanathan,
vV/s.
RES PONDENTS : - Dy.Secretary,Deptt.of Revenue,
M/p.Finance,NDelhi and othérs.,
Te '_ o , |
. . ' . o te NOolOB,
~ -Sri.H.S. nthapadmanabha, Advocate,Nc
oo gf}lﬁg.g.ﬁg;out,'rhird 'Stage‘.Fourt{}gBka'
Basaveswarenagar, Bangalore-560 079.
e Collector,Central Excise, .
2" boet Bag No.5400,Qusen’s Rood, |
Bangaloré-560 OCl. ' :
3. Sri.M.S.Padmarajaich,

Sr.C_ch SOCQ
High Court Eldg,
Bangalore"séo OOlo

pPies of the Order- Passed by the
Central Administrative Tribunal,Bangalﬁre,

Plesse fing enclesed herewith g COPy of the ORDER/

by this Tribunsl in the..sbove

mentioned appljcation(s) on 24=-11-1994.
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.. CENTRAL ADAINISTRATIVE TRIBUNAL, BANGALORE BENCH,BANGALORE

i

ORIGINAL APPLICATION NUMBER 1233 OF 1994

THRUSDAY, -TAIS THE 24TH DAY OF WOVEMBER,1994

‘Mr.Justice P.K.Shyamsundar, Vice-Chairman.
i, Mr;T.V.Ramanan, - o ) : Hember{A)
J.Viswanathan,

S/o M.Jagannathan,

Aged 45 years,

Inspector of Central Excise,

Yelahanka Range-II, ‘ :
Bangalore-560 001. T : .. Applicant.

{By Advocate Snri H.S.Ananthapadinanabha)

V.

. - Government ‘of.india, .- |
L u,-J;Mlnlstry«of Finante, - -+~
o " " Department of ‘Revenue,
Ad-ITA, North Block,

New Delhi-110 001.

"2, Collector,
Central Excise,
Queen's Road, P.B.No.5400,
Bangalore-560001. .

3. Additional/Deputy Collector (P & V)
Customs & Central Excise,
Queen's Road, P.B.no.5400,
Bangalore-560 001.

4. Government of India,

dinistry of Personnel {(PG&P},

Department of Personnel & Training,

New DUelhi-110 Q01.

répresented by the Director (ED) " .. Respondents.

(By Standing Counsél Shri #.S.Padmarajaiah)

—_— Vs

ORDER

- Justice P.K.Shyamsundar, Vice-Chairman:-

We have-heard the learned Senior Central Goverament Standing
Counsel for tihe respondents. The applicant demands for restora- .

tion of nis seniority according to the judgment of the Suprewe
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Court in the DIRECT RECRUIT CLASS 11 ENGINEERING OFFICERS ASSOQ
CIATION wv. STATE OF : MAHARASHTRA {1990 (13) ATC 348]. Jle ‘are
told by the learned Standmg Counsel that the Sald clam 1s
' presently under cons:tderatlon and in fact so much can be gathered

“from para 9 of the obJectlon statement flled on behalf of the

—
‘ ”

respondents. If Government havuxg already undertaken a rev1ewk

of the appllcant s case on the basis of his representatlon,

we think it appropriate to direct respondent~2 to dlspose of
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a copy of thls order. .

the sa1d representatlon (Annexure--AS) in accordance w1th law,m
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Sect Officer
Central Admnmstranve Tribunal
Bangalore ganch
Bangalore




CENTRAL ADMINISTRATIVE TRIBUNAL
"~ BANGALORE BENCH

! . ‘ Second Floor,
% , Commercial Complex,
|

Indiranagar,
BANGALQRE- 560 @38,

Pated: 12 JAN 1995

M's.,t.:;lllaneous' APPLICATION NO:3/95 in O.A.NO.1233 of 1994,
i .

| APPLICANTS

= Sri.J.Viswanathan s,

RESFENDENTS:~The Dylsecretary,D/o.Revenue,New Delhi & ttweeOthers.

9

l. Sri.H.S.Ananthapadmanagha.Advocate,No;lOB,NHCS Layout,
Third Stage,Fourth Block.Basaveswaranagar,Bangalore—79;
-2, The D{.Secretary.Gov%.of India,Ministry of Finance,
Deptt.of Revenue,Ad-IIA,North Block,New Delhi-].

CH . The Collector,Central Excise,Queens ROad,FB.No.5400,
' Bangalore-560 001 ‘

4, Addl/Dy.Collector(FRV),Customs & Centr
I Queens Road, PB.No.5400 Bangalpre-l.

S Govt.of India,Deptt.of P
M/o.Pbrsonnel,IG & P

ER

al Excise,

ersonnel & Training

ension,New Delhi rep.by
i Director(ED), | o
; 6. Sri.M.S.Padmarajaiah.Sn.C.G.S.C.High Court Bldg,
' _ - Bangalore-56000] ,
i ' ‘
| ,
J
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F Suﬂjéct;-—~Ftrwardingvnf-

Passed, by the

“C#pies of the Order-
ﬁ Central Admin »Bangalars,

istrative Iribunal
! . ‘

| rewith a copy of ths ORDER/
STAY ORDER/INTERIM ORDER/ Passed by this Tribunal in the. abovi
mentioned ePplication

{(s) on 04-01-199s5,
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P 13
Coo “. o R o g Orders on M.A. No.3/95:
Heard both sides.
L ‘ . _ B In the circumstances ;
1 - -~ : ') mentioned in the M.A. we
3 ‘ ' - accede to the request of
{ W’E the applicants for extension
| of time and grant further
? | time to make the representa-
‘! ': tion. We extend timé upto
_ : and till the end of February,-
» ] 1995, R z
A;}Q;ff\ ILet a copy of this order
. -be sent to the respondents
for information. i
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Bangalore Bench
- Bangalore
L




